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(Order: Pronounced by Hon’ble Mr.P.Madhavan, Member(J))

The applicant has filed this OA under Section 19 of the Administrative
Tribunals Act, 1985 seeking the following relief:

“1. To allow the applicant to exercise his choice with regard to
preferred station of posting after completing a tenure in Hard
Station and post him either to his Second station of choice of Third
station of choice as the respondents expressed their inability to
post him in his First station of choice as per the Transfer Policy

2. To award costs, and pass such further and other orders as may be
deemed and proper and thus render justice.”

2. The applicant, a Senior Auditor in the respondent department, filed OA
916/2018 aggrieved by his transfer from Port Blair to Chennai. The said OA
was disposed of by order dated 11.02.2019 with a direction to the applicant
to make a fresh representation to the 2" respondent for transfer to a
choice location and the 2" respondent may decide the same in accordance
with law and the transfer policy. In compliance of the said order, the
respondents have passed the impugned order dated 30.04.2019 rejecting
the request of the applicant to retain in Port Blair. The grievance of the
applicant is that his request for posting in second and third choice location
has not been considered by the respondents and hence this OA.

3. Learned counsel for the applicant submits that the applicant has
submitted representation for considering his remaining options for transfer
to Port Blair, Allahabad, Gorakhpur, Lucknow, Guwahati but the impugned
order seems to be an order passed only on the first option and he will be
satisfied if direction is given to the competent authority to consider his
second and third option and pass orders within the time limit stipulated by
this Tribunal.

4, Mr.M.Kishore Kumar, Senior Panel Counsel, takes notice on behalf of
the respondents and submits that if a direction is given by this Tribunal, the

respondents will consider and pass orders.
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5. In view of the limited relief sought and without going into the
substantive merits of the case, the OA is disposed of in the following lines:
“"The competent authority is directed to consider the
request of the applicant for posting in second and third
choice location in the light of relevant rules and
regulations & transfer norms and pass a reasoned and
speaking order within a period of two months from the

date of receipt of copy of this order.”

(T.JACOB) (P.MADHAVAN)
MEMBER (A) MEMBER (J)
03.02.2020
M.T.



